
1          
 Misc. (Guardianship) No.1/2021.

IN THE COURT OF THE ADDITIONAL DISTRICT
JUDGE (F.T.C.), LAKHIMPUR, NORTH LAKHIMPUR.

Present: Syed Burhanur Rahman, A.J.S.,
Addl. District Judge (F.T.C.),
Lakhimpur, North Lakhimpur.

Misc. (Guardianship) No.  1/2021  .

Petitioner : Sri Kanu Ram Saikia.  

Opposite Party : Nil.

Advocate for petitioner: Mr P. Saikia.

Advocate for opposite party: Nil.

Date of argument:29/10/2021

Date of order: 15/11/2021.

JUDGMENT/ORDER

1)  This  case  is  initiated  under  Section  10  of  the

Guardian and Wards Act  VIII  of  1890 filed by the

petitioner, Sri Kanu Ram Saikia to be appointed as

guardian of the minors, Miss Jharna Saikia and Miss

Borna Saikia.

2)  The  minors  have  been  brought  up  by  the

petitioner  after  the  demise  of  their  both  parents.

The age of the petitioner is 72 years, who makes

every  endeavor  for  the  utmost  welfare  of  her

grandchildren.  The  petitioner's  daughter-in-law,

Himakhi  Saikia  died  on  16/04/2013  and  his  son,
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Sanjib  Saikia  died  on  17/07/2020.  It  is  submitted

that  father  of  the  minors  Lt  Sanjib  Saikia  was

serving as a Police Constable under Assam Police at

Special Branch HQs, Kahilipara, Guwahati.

3)  Notices  were  issued  to  the  necessary  parties,

which were returned after service. 

4)  I  have heard the submissions of the petitioner

and the minor children who are personally present

before the Court.

5)  It  appears  from  the  petition  and  from  the

submissions  of   the  petitioner   and  the minor

children who are present before the Court that the

petitioner  has  made  every  endeavor  to  provide

proper education and shelter to her grandchildren.

6) No prayer has been made by the petitioner in

any other Court.

7)  The petitioner  has submitted his  evidence  on

affidavit and perused the same. Seen the original

death certificates of the deceased, Himakhi Saikia

marked as Ext.1 and Sanjib Saikia marked as Ext.2,

issued by the Registrar of Birth & Death, Bihpuria

P.H.C. Also seen the original birth certificates of the

minors, Miss Jharna Saikia marked as Ext.3, born on

26/06/2004 and Miss Borna Saikia marked as Ext.4, 
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born on 13/02/2008, issued by the Registrar of Birth

& Death, Bihpuria P.H.C.

8) There   is   no   impediments  to  appoint  the

petitioner  as  the  guardian  of  the  minors.  After

considering  petition  and  submissions  of  the

petitioner  and  his  grandchildren,  petition  is

allowed and the petitioner, Sri Kanu Ram Saikia is

appointed as the legal guardian of the minors,  Miss

Jharna Saikia and Miss Borna Saikia.

9) Issue a guardianship certificate.

10) The Misc. case is disposed of accordingly.

Given under my hand and seal of this Court on  the

15th day of November, 2021.

( Syed Burhanur Rahman )   
 Addl. District Judge (F.T.C.),  

  Lakhimpur, North Lakhimpur.

Certified that the Judgment is typed
to my dictation and corrected by me
and each page bears my signature.

  ( Syed Burhanur Rahman )   
  Addl. District Judge (F.T.C.),
Lakhimpur, North Lakhimpur.

Transcribed and typed by:
Sri Montu Kherkatary, Stenographer.


